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SHRI P. C. SETHI: I can give the figures,
but it ig difficult for me to say as to what the
total trial number is. For example, in the year
1978 the rape cases were 4424, in 1979 they
were 4167, In 1980 they were 4261, in
1981 the number was 4780 and in
1982  the number was 4371. These are all-
India figures. As far as kindapping cases ar,
concerned, the number is not large. It is 41 in
Andhra Pradesh, 124 in Assam, nil in Bihar,
42 in Gujarat, 24 in Haryana, 2 in Himachal
Pradesh, 13 in Kerala, 303 in Maharashtra and
so on. As far as dowry deaths ?re concerned,
in all the States the number
was 122 in 1980, 178 in 1981 and 372 in
1982. As far as molestation number is
concerned, the figures available
are Statewise and it will be very long list, but
I can give the list to the hon. Member.

MR. CHAIRMAN:
the Table.

You can lay it on

[18 AUG 1983 ]

to Questions 6

SHRI N. P. CHENGALRAYA NAIDU:
He is giving the number of women only.
What about men?

SHRIMATI USHA MALHOTRA'tl Mr.
Chairman, Sir, the recommendation of the
Anti-Dowry Committee, which toured the
length and breadth of the country, is there.
There was a great demand that family courts
should be set up and they should be headed by
women judges. They have felt like this and we
also feel that this is a male-dominated world
and we cannot get justice at the hands of
males. I am not here to fight any liberation
movement. But I must voic, the feelings of
women's organisations. Wherever we have
gone, they have voiced this very strongly that
we have women lawyers, they do go to
practise in the Supreme Court and the High
Courts but they are discriminated against. As
such, will the'hon. Minister keep this in view
that sinc, they are already available, why can
we not have them as judges and somehow
bring them to deal with cases of bride burning
and dowry deaths? At the moment there are a
number of cases pending before the courts and
one reason why they are not being dealt with is
because I feel that* men do not have any sym-
pathy that way for us.

SHRI P. C. SETHI: Sir, the question of
family courts is under consideration. But, Sir,
family courts would not be .meant for trial of
crimes; they would be actually meant for
redressing the grievances between the hus-
band and wife in order to settle the disputes.

. As far as dowry deaths are concerned, the
Bill has aready been introduced in the House
where cruelty to wife has been defined and
even harassment to the lady is also punishable.
The crime has been made non-cognizable and
non-bailable.

SHRIMATI USHA MALHOTRA:: What
about the question of appointing women
judges?
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SHRI P. C. SETHI: As far as appointment
of women judges is concerned, I have already
said that it is a very good suggestion btft it is
not ifor us. It is for the various Sta"te
(Governments to implement it. We would
certainly commend this that more and more
women judges should be taken.

SHRIMATI MONIKA DAS: Mr.
Chairman, sh\-.e

SHRI P. C. SETHI: I am sorry, Sir. I said
non-cognizable. It is cognizable and non-
bailable.

SHRIMATI MONIKA DAS: Sir, it
is a very good suggestion that women
judges should be appointed. But in
my view, appointment of  women
judges is not going to solve this prob
lem because from the beginning till
today women are being neglected by
the male-dominated society. of
course, now a few women are coming up and
getting some recognition. But that is not
enough. Women constitute 55 per cent of our
population in the country. But how many are
getting the respect due to them? So in my view
appointment of women judges is not going to
solve this problem.

MR. CHAIRMAN: Then what is your
suggestion ?

SHRIMATI MONIKA DAS: We have to
give them education, an understanding of
value of education and strength so that
women can understand that men are
neglecting them and exploiting them.  That
hns
to be done in every village and in rural areas.
Even they can appoint women judges, but it
will not solve the problem. The male judges
are there. First of all, women should get
respect and education. Socially and
economically, the, should get education. If
there are women judges, well and good. At
least one woman judge should be there in the
Supreme Court.

MR. CHAIRMAN; Madam, This is a
Question Hour.

[RAJYA SABHA ]

to Questions 8

SHRIMATI MONIKA DAS : When the
Prime Minister of our country is a woman,
what is wrong in having one woman judge in
the Supreme Court? But side by side, women
should get education and social res-

SHRI P. C. SETHI: As far as education of
women is concerned, if we trace the history of
the past 10 or 15 years, we will And that
education among the ladies and women is
spreading fast. And as far as respect for
women is concerned, Indian subcontinent and
particularly this country is well known for its
respect for the ladies.

MR. CHAIRMAN : This is a ladies' issue
and no Sir Galahad is required Dr. Najma
Heptulla.

SHRIMATI MARGARET ALVA: We
need your protection, Sir.

DR. (SHRIMATI) NAJMA HEPTULLA :
We need their cooperation, not protection. Sir,
you have been in this profession...

MR. CHAIRMAN: Not bride-burning.

DR. (SHRIMATI) NAJMA HEPTULLA:
The question is not about bride-burning. The
question ia about, appointment of women
judges” Sir, you have been associated with
this profession.

MR. CHAIRMAN: Yes, yes; but I don't
come into the picture at all, unless you can
bring me back into the judiciary. Now, please
ask the question.

Mo (sftereft) avorey Fameen
adT & ¥ ower fFoagw @
oA mEr T F v a7 v oS
TS FAET ST 1 AT FET gIETT
F oo g fod ar o & f&
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Women honorary magistrates.

MR. CHAIRMAN : The suggestion is that

there should be women honorary magistrates.

SHRI P. C. SETHI: It is a good suggestion.
We will certainly consider it.

MR. CHAIRMAN: The next lady, Mrs.
Roda Mistry.

swat O fRedt @ @
AgE, A W ET e A @

Fifty per cent of the population of this country
are women, and they are suffering in spite of
that the reply comes from the Home Minister
saying, "No,  Sir, it does not
arise".
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SHRIMATI RODA MISTRY : I am
referring to Special Magistrates in the
amended Cr. P. C. act.

SHRI P. C. SETHI : There is nc
reservation as far as women magistrates are
concerned. Special Courts and Special
Magistrates are appointed. For example, in
Delhi a Courl has been earmarked by the Hlgl
Court to deal with such cases.

MR. CHAIRMAN . But not women?

SHRI P. C. SETHI: Not women Sir,
because there is no reservation.
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MR. CHAIRMAN: One by one.
Mrs. Pratibha Singh.

wymey wfewt  fg ¢ wTew
g A W A s Agdr g e oam
foas qar simaar s 4 foads g
qrzE¥aZ 95 % fa0 ? gaswr «9-
1T WIaET E ar 7gY 7 A 3uEr e

:
%
&
:

igigiii
§:3-31
731,2-
iﬂ"iﬂ’
%;gj A
3 i

%
- &
3
3

3
E
3
g
4

3
$%1:

3
o T
i

143

&

474

Ef‘ﬂa- ’_.‘.lﬁ-:T_" e ,v..{_‘r?,rl?r
ma gl wfer o wfw R
W1 TG WAEw e T aE
%E’ﬂi:l‘?fﬁﬁrw-gﬁrw
B! 9 FAw gy 1 AW F oA

[RAJYA SABHA ]

to Questions 12

MR. CHAIRMAN: Now, one or two
gentlemen. Hon, Members Mr. Maurya.
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to Questions 14
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SHRI BUDDHA PRIYA MAURYA:
Let Us amend the Constitution. That is

the need of the hour.
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to Questions 16
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MR. CHAIRMAN: Yes, the lady Member
on this side. Mrs. Alva. Then, I will allow
three more.

SHRIMATI MARGARET ALVA:
Sir, I want to know only one thing
from the honourable Minister. The
Dowry Prihibition =~ (Amendment)
Bill, whnich was sent to a Joint Select
Committee, has reached the

report stage now and the Committee had
submitted its report at least a year ago.

MR. CHAIRMAN; But that has nothing to
do with the appointment of women judges.

SHRIMATI MARGARET ALVA: Sir, it
concerns the whole process of looking into
this matter. Now it is before the House. I
would like to ask the Minister when they
expect to have it passed because that in itself
would go a long way in plugging the
loopholes in the whole process of finding
justice to women in these cases. There are
provisions in that Bill for these things.

MR. CHAIRMAN: All right. After you, I
will allow Mr. Nigam. Mr. Goswami and one
more. Yes, Mr. Minister.

SHRI P. C. SETHI: Sir, as far as the Joint
Select Committee's Report is concerned, that
Bill is before the Parliament. But, in the
meantime, another Bill has been introduced in
the Rajya Sabha on 8th August, 1983 to deal
with cruelty to women and this Bill provides
for stringent punishment in th, case of such
crimes.

SHRIMATI MARGARET ALVA: He has
not understood my question at all.

MR. CHARMAN: Yes, Mr. Goswami.

SHRI DINESH GOSWAMI: Sir, in the
whole process of the questions asked and the
supplementaries put, one aspect has not been
dealt with at all. The honourable Minister has
said the Criminal (Amendment) Bill is coming
in which provisions have been mad, for trials
in camera and for shifting {he burden of
proof. But the problem is not only after it goes
to the court. The greater problem is there
before it arrives in the court because the entire
thing is bungled at the investigating stage and
a lot of pressure is being put and we do not
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have sufficient people at the investigating
stage who have got sympathy for the affected
womenfolk. Therefore, Sir, I would like to
know whether the Government is thinking of
setting up a special investigating machinery
and also of making suitable amendments in the
Criminal Procedure Code so that the investiga-
ting procedures may be streamlined. I am
saying this because if this is not streamlined,
whatever amendments we may make in the Cr.
PC, during the trial stage justice will never be
done.

SHRI P. C. SETHI; Sir, as far as Delhi is
concerned, a Special Cell has been appointed
headed by a woman and they are investigating
the matters.

MR. CHAIRMAN: Yes, Mr, Mitra.

SHRI SANKAR PRASAD MITRA: Sir, I
am responsible for appointment of the
maximum number of women High Court
Judges. Apart from the questions of sentiment
or emotion, would the toon. Minister agree
that the question of ability, fitness or
competence, is also of supreme importance in
the appointment of High Court or any other
Court Judges.

SHRI P. C. SETHI: Sir, there "is no
point of disagreement.
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Abolition of sales tax on sale of bangles

*342. SHRI SYED AHMAD
HASHMI: f

DR. (SHRIMATI) NAJMA
HEPTULLA:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whethr Government propose to abolish
sales tax on sale of bangles in the Union
Territory of Delhi in view of the fact that
bangle industry is manned by middle and low
income group and these people face a lot of
hardship in calculating sales tax;

(b) if so, by when; and

(c) if the answer to part (*) above b, in the
negative, what are the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) The Delhi
Administration has reported that no such
proposal is under consideration of the
Administration.

(b) Does not arise.

(¢c) The Delhi Administration has reported
that since sales tax on ban-'
gles is leviable in the neighbouring States of
Uttar  Pradesh, Punjab, Haryana and
Rajasthan, the Delhi Administration cannot
exempt this item from the levy of sales tax in
isolation.
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fThe question was actually asked on the

floor of the House by Shri Syed Ahmad
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